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SHRI SANTOSH KUMAR SAHU 
(Orissa): Madam, I would like you to 
read Rule 222 (A) that says the infor- 
mation should come immediately to the 
Chairman of the Rajya Sabha. Now, the 
\ House is going on. Two Members were 
arrested at 11.40 A.M. yesterday and today 
only you are getting the telex. That means 
as if they were silent during that period 
This is horrible. There should be some jus- 
tice and respect. Here also there is ano- 
ther false, allegation, that they have been 
released on P.R. Bond, 

THE DEPUTY CHAIRMAN: I would 
ask the Secretariat to find out and give 
instructions immediately if a Member of 
Parliament is arrested anywhere, the in- 
timation should come immediately. It has 
just come when Mr. Lenka bought it to 
my notice about ten minutes ago. 

SHRI SYED SIBTEY RAZI (Uttar 
Pradesh): You should also enquire about 
this fact. Mr. Lenka is denying that he 
was released on personal bond. The in- 
formation given by the police must be 
checked. 

THE DEPUTY CHAIRMAN: I would 
like to ask the Secretariat to get the in- 
formation and we will report it to the 
House as soon as we get the information. 
Now, Mr. Minister. 

THE PRASAR BHARATI (BROADCAST- 
ING CORPORATION OF INDIA) BILL, 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND PARLIA- 
MENTARY AFFAIRS (SHRI P. UPEN- 
DRA) : At the outset I would like to thank 
Members from all sides, who participated 
in the debate on this historic Bill. (Inter- 
ruptions) 

Madam, I was a little disappointed by 
the speeches made by some hon. Members 
opposite. I would not like to refer to the 
accusations, innuendos and barbed com- 
ments made by some hon. 
Members because I am very keen 
that the spirit of cooperation and under- 
standing which was evident in the other 
House should also prevail in this House 
while we discuss and pass this historic Bill. 

I would also appreciate the genuine fears 
and apprehensions expressed by the Mem- 
bers. I do not suspect their motives, 
when they made their criticisms. We all 
know all charters of freedom and all prog- 
ressive legislations always face some obs- 
tacles in the biginning and also Such legis- 
lations particularly when we are em- 
barking on a new venture are    definitely 

accompanied   by   some       genuine 
2 P.M. fears and apprehensions. 

Therefore, I don't quarrel with 
the members who made their com- 
ments. While framing this Bill and tabling 
the amendments and formulating the views 
of the Government, we had to reconcile 
two extreme positions. There is a very 
vocal—may be a minority—a very vocal 
section demanding complete freedom and 
autonomy for the media in this country, 
electronic media in this country. On the 
other side there is an equally vociferous 
section which says autonomy should not 
be a licence to do everything; autonomy 
should not be unbridled autonomy. We 
had to reconcile these two positions and 
arrive at a consesnus. I am very happy 
that all the political parties in the other 
House applied their mind, spent hours to 
discuss various amendments and we came 
to a conclusion. There may be a com- 
munication gap between some Members 
• here and there. But I am happy that ulti- 
mately we are coming to a happy conclu- 
sion. In the other House some hon. Mem- 
bers opposite called it" our Bill' meaning 
the Oppositions Bill. I had occasion to 
comment. It is neither your Bill nor my 
Bill; it is our Bill. I hope by the time we 
complete this business, it will emerge as 
our Bill as a result of the collective wis- 
dom of all the sections of this House. 
That is why I am not referring to what 
Mr. Salve has said. T will take it as a 
part of the record. T don't want to com- 
ment on that. 

Then, there are amendments suggesting 
reference of this Bill to a Select Commit- 
tee of the Rajya Sabha. The purpose of 
any Select Committee is to elicit the opin- 
ion of various sections of the people so 
that some improvements can be made in 
the Bill. When the Bill was introduced on 
the 29th  December,   1989,  I myself said 



299 The Prasar Bharti (RAJYA SABHA J Bill 1990 300 

[Shri P. Upendra] 
there would be a nation-wide debate on 
this. In fact, there was a debate and vari- 
ous sections of the people participated and 
seminars and symposia were organised in 
hundreds. I myself wrote personal letters 
to about 1200 important functionaries in 
the country many of whom have been kind 
enough to reply. We had put advertise- 
ments inviting suggestions in 118 news- 
papers and on the electronic media itself 
there were many discussions, panel dis- 
cussions. Therefore, I think the widest 
possible debate has taken place on this 
Bill. 1 do not think there is any necessity 
for reference of this Bill to a Select Com- 
mittee. 

1 also  hold that this    is  not the final 
shape, again I repeat. As I said we are 
embarking upon a new venture and on the 
basis of the experience we gain while im- 
plementing this  Bill,  and  after the  fun- 
ctioning of the Corporation, may be this 
Act has to be amended many times, seve- 
ral times  in future by this     Parliament, 
Ultimately when we have this Corporation 
accountable to Parliament, Parliament will 
continue to show interest in the affairs of 
this  Corporation  and  wherever necessary 
amendments can be brought either l>y the 
hon. Members  or  by  the  Government it- 
self.   Therefore   I   plead  with   the   hon. 
Members   that   they   may   not   press   for 
the reference of this Bill to a Select Com- 
mittee. 
About  this   Parliamentary     Committee 
also some references were made. They said 
that it is all a mockery. They said that it 
is  a  force.   Mr.  Rajmohan  Gandhi  from 
this  side  differed with the formation    of 
the Parliamentary    Committee itslei    He 
felt  that  there  is  no  need  for  a  Parlia- 
mentary Committee  to  oversee  the func- 
tioning of the Corporation. But I humbly 
submit,  as I said it earlier, it cannot be 
left to  fend  for itself.  This Corporation 
has to foe accountable to somebody and the 
best forum for which it will be account- 
able to somebody and the best forum for 
which  it will be  accountable  is the Par- 
liament of India. Therefore, a Parliamen- 
tary Committee is essential and it is not 
meant   for   day-to-day   interference.   That 
apprehension also I would like to remove. 
Mr.  Kapil   Verma   said, there are  no  de- 

tails about the functioning of the Parlia- 
! mentary Committee, how it would func- 
tion and all that. These rules will be 
framed by the Rules Committee of Lok 
Sabha. This is the general procedure how 
the Committees function. There are set 
rules and the Rules Committee will ap-  
ply its mind how the Parliamentary 
Committee will function. (Interruption). 
SHRI JAGESH DESAI (Maharashtra): 
Committee of Rajya Sabha or Committee 
of Lok Sabha only? 

SHRI P. UPENDRA: Rules are framed 
by the Lok Sabha Committee. That is the 
rule unless there is change. Madam, there 
is a reference to the Selection Committee 
consisting of the Vice-President of India, 
the Chairman of the Press Council. (In- 
terruption'). 

SHRI BHASKAR ANNAJI MASOD- 
KAR: Now the Committee will consist of 
Members of both the Houses, 15 from 
Lok Sabha and 7 from Rajya Sabha. Sup- 
pose, the House is dissolved, then what 
happens? Suppose, the other House is 
dissolved, then what happens to the Com- 
mittee? 

SHRI P. UPENDRA: The legal lumi- 
naries are there. Rajya Sabha is perma- 
nent. Rajya Sabha functions. 

SHRI BHASKAR ANNAJI MASOD 
KAR: These 15 Members will not be  
there. You must give thought to this. This 
answer will not help you. Tell me. what 
is your concept? There are 22 Members 
out of which 15 will go away if tomorrow 
you dissolve Lok Sabha. Seven Members 
Bill be powerless. The Corporation will 
run dry. You must consider this. 

SHRI P. UPENDRA; There would be 
elections and the Committee would be 
reconstituted after the election and hea- 
vens will not fall, if there is no Parlia- 
mentary Committee for Six months. It is 
not a Board of Management or the Pra 
sar Bharati Board that unless Board is  
there, it cannot function. It is only 
a Parliamentary Committee to oversee. 
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SHRI P. SHIV SHANKER (Gujarat): 
Mr. Minister, I will supply you a legal 
argument, the legal argument being, even 
if the other House is dissolved, the less 
number of Members being on the Com- 
mittee, does not vitiate the Committee 
per se. This has been held in the case of 
Gujarat Assmebly itself.  (Interruption). 

THE DEPUTY CHAIRMAN: You got 
the legal advise from the Leader of the 
Opposition. 

SHRI P. UPENDRA: On the spot, 
Madam, 

THE DEPUTY CHAIRMAN: I hope he 
does not chrage any fee for it. 

SHRI P. UPENDRA: On the spot, 
Madam. Madam, Mr. Salve expressed an 
apprehension that one of the three Mem- 
bers of the Selection Committee, namely 
the Presidents nominee, who will be vir- 
tually the Government's nominee, would 
influence the Selection Committee. I do 
not think it is proper. We are putting the 
Vice-President of India as the Chairman 
of this Committee and an eminent jurist 
who is the Chairman of the Press Council 
as a Member and I do not think one Gov- 
ernment nominee will be able to influence 
these two eminent Members. It is not a 
valid point. Moreover, I would like to 
make it clear we are not contemplating 
to have the Government officials in this. 
We also want its third Member of equal 
status and an eminent person, preferably a 
media expert, who will be able to contri- 
bute to the selection of this Committee. 
(Interruption) One minute please. Let us 
not go into that controversy. It is not pro- 
per to again bring in Speaker and say all 
that. Because we wanted somebody to 
represent the Parliament of India and the 
Vice-President of India as the Chairman 
of Rajya Sabha is elected by both the 
Houses of Parliament. Therefore he re- 
presents Parliament in that way and we 
need not then put another functionary to 
represent Parliament of India. 

Then there is a doubt expressed about 
the recommendations of the Selection 
Committee being binding on the Govern- 
ment or the President. The Act says. The 
President  shall  appoint  the  Members  of 

the Prasar Bharati Board on the recom- 
mendations of this Committee" and I have 
legal opinion also. The scheme of clause 
4 envisages that the recommendations shall 
be mandatory. Recommendations are con- 
ceptually different from consultation or 
concurrence. In the case of consultation, 
as for example, in article 320, even the 
use of the word 'shall' may be treated as 
not binding and as leading to a mere ir- 
regularity. In the case of consultation or 
concurrence, it is the Goyeinraent which 
first formulates the propesal and then 
seeks the consultation or concurrence of 
some other body. In the present case, the 
. recommenduti ns of gmate from the Com- 
mittee and the Gorement does not go 
to the Committee With any proposal. Fur- 
ther, there is no provision in the Bill for 
any other manner of appointment of the 
Chairman and members and it follows 
that they have to be appointed by the Pre- 
sident of India on the recommendations 
of the Committee. Mr. Shiv Shanker has 
given notice for aa amendment to make it 
amply clear. 

SHRT P. SHIV SHANKER: 1 will speak 
on it. 

SHRT P. UPENDRA: This is how the 
Government stands. Still if Mr. Shiv 
Shanker insists on that, he can speak and 
at  that  time    I will      react      and 
give the Governments view. But our in- 
tentions are very clear. They are binding 
on the Governma. 

Then, about the composition of the 
Board itslef, a number of suggestions have 
come. Apprehensions also there that 
it would be packed with bureaucrats. That 
is not the intention. Moreover, I do not 
want to fdre.ee what the Selection Com- 
mittee would do 1 is up to the Selection 
Committee's eminent people to decide 
what type of people they will select. I hope 
it will noot be bureaucrats. That is our 
idea. As far as ex-officio members 
are concerned, we have two Direc- 
tors-General as ex-officio members. 
It has led to some dissatisfaction 
among a large number of the 
engineering employees whose number is 
much more than the others, the program- 
me staff. That is why T gave an assurance 
in the other House that the engineer-in- 
chief would be a permanent invitee of the 
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Prasar Bharati Board and in addition, 
one member will be elected by the engine- 
ering employees also. Of the two employ- 
ees representatives, one would represent the 
engineering staff. Therefore., I think their 
voice will be heard there. There is some 
reference about the representation of women 
also. Definitely out of the 15 members to 
be there, there will be ample scope, not 
only for one member, but maybe, for more 
members. Why should we specify one 
member? Also there were so many sug- 
gestions to have Scheduled Caste members 
Scheduled Tribe members, minorities mem- 
bers and all that. (Interruption) I do not 
think we should bind the Selection Com- 
mittee in any manner. We should 
allow them to select the best possible 
talent in the country to man this Board 
(Interruptions). Let me complete. One 
minute. 

About the clause oh supersession Of the 
Prasar Bharati Board in case of persistent 
refusa] to abide by the directives and sup- 
ply information as per clauses 23 and 24, 
there have been apprehensions. It is a 
painful provision. We are not very happy 
to provide it. But the Bill should be com- 
plete. It has to forsee all contingencies. 
Suppose, at a distant date, some recalcit- 
rant board refuses to abide by the directi- 
ves and refuse to give information to the 
Government to pass on to Parliament. We 
cannot be helpless then. Therefore, there 
must be some provision. But there also. 
we have provided ample securities and 
checks against any arbitrary action. It 
will not be an executive action. Parlia- 
ment of India will anoly its mind. Parlia- 
ment of India in which all parties are re- 
presented will have a say in that. It will 
debate and discuss the report of the Gov- 
ernment and then only some action will 
be recommended. fven after the recom- 
mendation, the President will give notice 
to the Boird and then their explanation 
would be obtained Only after the obser- 
vance of ah fhese formalities supersession 
will fake -place. Therefore T do not think 
there is any need for any apprehension on 
this  fount 

SHRI   SANTOSH      KTTMAR      SAHU: 
What form of directive's do yon envisage? 

SHRI P. UPENDRA; We have men- 
tioned that. The directions will be issued 
in the interest of the unity and the securi- 
ty of the country and the maintenance of 
public order. We have specified that. 
That is why I did not accept the sugges- 
tions given by the hon. Members for in- 
clusion of other things, social and econo- 
mic issues etc. We do not agree for all 
those suggestions. Mr. Balaram also ex- 
pressed some doubts about the term pub- 
lic importance'. One safeguard here is, 
all the directives will be in writing and 
the Corporation will also be free to an- 
nounce while making a broadcast that 
that particular broadcast is being made 
On the directive of the Government of 
India. And the copies of the 
directives will be placed before. 
Parliament. If Parliament feels that any 
unjust directives are being given, definite- 
ly the Government can be pulled up. 
Therefore, that is also a check against arbi- 
trary directions. About the Broadcasting 
Council Mr. Salve mentioned that the 
procedure was not correct. He asked: 
How can they sit in judgement over the 
complaints themselves? As I clarified yes- 
terday, the complaints relate to the pro- 
grammes, not to the functioning of the 
Corporation as such, the Board of Mana- 
gement of Prasar Bharati Therefore the 
findings will go to the executive member 
and if the executive member does not 
agree, then they will go to the Board. 
And the Board has to record that the find- 
ings are rejected. And we also provide 
that these findings of the Broadcasting 
Council will have to be broadcast or tele- 
cast on the media that these are the find- 
ings of the Council Therefore, that also 
satisfies the boubts expressed by the Mem- 
ber. About the assets I think I have satis- 
fied Mr. Salve by including the provision 
that the book value of all assets will be 
transferred by the Government On, such 
terms and conditions to be decided by the 
Government and they will form the capi- 
tal of the Corporation. When we specif 
the terms and conditions we make if diffi- 
cult for the Corporation to dispose of any 
asset and disposal of any asset will require 
the Prior concurrence and approval of the 
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Government of India. Therefore, we need 
not be worried about that also. 

Mr.   Mathur  mentioned   about  growing 
  commercialisation of the media. We also 
' share the opinion. In fact, there is a ten- 
dency  towards     commercialisation.     We 
have to check it and that is why we have 
provided  here  that  the  Government   re- 
serves the right to specify the percentage 
of the time to be devoted for advertise- 
ments. Even today there is a rule that not 
more  than   10  per   cent  time  should  be 
devoted  for advertisements.  In fact, only 
2.5 per cent time is being taken for ad- 
vertisements    But   still   the   Government 
retains that power to prescribe time-limit 
for advertisements. 

SHRI  KAPIL  VERMA:   (Uttar     Pra- 
desh):  ft is not written. 

SHRI P. UPENDRA: Yes it is there. 
It is provided in the Bill. About the staff 
also I have mentioned earlier that we 
will protect the interests of all the staff, 
whosoever is there. They are doing very 
good work and we want to protect their 
interests when they want to go to the 
Corporation.  A  question  was raised     by 

 Mr. Mathur: If some of them do not 
want to go. will they be given an option? 
We will give an option to all of them 
whether they go to the Corporation or 
remain here.  There are specific rules. If 

 they opt out, what will happen? They 
will go to the Surplus Cell and within a 
period if they cannot be rehabilitated or 
adjusted, they will have to go. Therefore. 
I do not thinv that that contingency will 
arise. Most of them feel that they will go 
to the Corporation 

These are the main points raised by the 
hon. Members and I will react to other 
suggestions and amendments whenever 
they are spoken about here, I once 
again thank the hon. Members for the 
cooperation, for the views expressed by 
them and in fact it has heloed the Gov- 
ernment to formulate its views. The other 
points 1 will answer whenever they arc 
raised. Thank you very much. 

THE DEPUTY CHAIRMAN; I shall 
first put the amendments moved by Shri 
S. S. Ahluwalia, Shri Kapil Verma and 
Prof. Chandresh P. Thakur for reference 
of the Bill to a Select Committee of the 
Rajya  Sabha  to vote. 

The  amendments were negatived. 

THE DEPUTY CHAIRMAN: I shall 
now put the motion moved by Shri p. 
Upendra to vote. ,. 

SHRI S. S AHLUWALIA (Bihar) 
Madam,.... 

THE DEPUTY CHAIRMAN.. You can- 
not speak now. 

 

THE DEPUTY CHAIRMAN: When I 
said T shall put your amendment to vote', 
you  should  have  got  up. 

SHRI S. S. AHLUWALIA: I thought 
that you  were  calling my name 

THE DEPUTY CHAIRMAN: I called 
your name. 

SHRI S. S. AHLUWALIA: This is not 
fair, I could not participate in the debate. 
I was wanting to speak on this. 

 
Mr. Ahluwalia, I do not have to say are 
you withdrawing?' It is out of considera- 
tion I say so. Actually when I read 1 
shall first put the motion moved by 'Shri 
S S. Ahluwalia, Shri Kapil Verma and 
Prof. Chandresh P. Thakur for reference 
of the Bill to a Select Committee of the 
Rajya Sabha to vote' You should have 
got up and said. T want to withdraw it' 
Now that is all over. 
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THE DEPUTY CHAIRMAN: Mr. 
Ahluwalia, in your anxiety to speak you 
forget that Clause 1 comes the 
last. So, don't get so excited to speak. 
Wait for some time. I think you have 
been in this House for five years now 
and you should know how we vote a Bill. 
Perhaps you don't take notice of it. So, 
when it comes you can get up. 

 

THE DEPUTY CHAIRMAN; That is 
over now. I would have allowed yon to 
say something at that time. Now I can- 
nov allow you. That is all over now. 

 

THE DEPUTY CHAIRMAN: I can- 
not allow you now. i shall now put the 
motion  moved  by Shri  P.   Upendra      to 
vote 

The question is:— 

"That the Bill to provide for the 
establishment of a Broadcasting Cor- 
poration for India to be known as 
prasar Bharati, to define its composi- 
tion, functions and powers and to pro- 
vide for matters connected therewith or 
incidental thereto, as passed by the 
lok Sabha, be taken into considera- 
tion". 

The motion  was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up clause-by-clause considera- 
tion   of the Bill. 

Clause 2 was added to the Bill. 

Clause 3: Establishment and Composi- 
tion of Corporation. 

THE  DEPUTY   CHAIRMAN:   There 
are   19 amendments  to this Clause.... 
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THE    DEPUTY     CHAIRMAN:     Mr. 
Kapil   Verma,   arc   you      moving      your 
amendment? 

SHRI KAPIL VERMA: No; I am not 
moving. 

THE DEPUTY CHAIRMAN: Yes, Mr. 
Ahluwalia, are you withdrawing your 
amendment? 

 
SHRI P. UPENDRA: It is "of"..., 

(Interruptions)... 

THE DEPUTY CHAIRMAN: It is 
"of"  only. 

SHRI S. S. AHLUWALIA: It is "for 
India" in my papers. You just see.. 
(Interruptions).. . 

THE DEPUTY CHAIRMAN: It is "or 
India". I will read it cut from here. 

SHRI S. S. AHLUWALIA: It is 
"Broadcasting Corporation for India" 
in  my papers.      You can  see  it.... (In- 
terruptions).... 

SHRI P. UPENDRA: Madam, the name 

of the Bill is "The Prasar Bharati" 
(Broadcasting Corporation of India) 
Bill,   1990. 

SHRI S. S. AHLUWALIA: What is 
there in the next para? You read it... 
(Interruptions)... 

THE   DEPUTY   CHAIRMAN. You 
read        the       Title     of       the        Bill, 
not the explanation   it is all there. 
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SHRI P. UPENDRA: It says, "A Bill 
to provide  for  the     establishment  of  a 
Broadcasting Corporation for India ............ ". 
That is all right. 

THE DEPUTY CHAIRMAN: You 
have explained. Please take your seat. 
Now, please tell me whether you are with- 
drawing of you are pressing? 

SHRI S. S. AHLUWALIA: I am pres- 
sing. 

SHRI P- UPENDRA: A genuine doubf 
is a genuine doubt Madam, the first one 
is that the headquarters of the Corpora- 
tion shall be in New Delhi and the Cor- 
poration may establish offices, kendras or 
stations at places other than in India. 
That is one part. And it is "with the pre- 
vious approval of the Central Govern- 
ment." If they have to open any office, 
kendra or office outside India, they have 
to take permission of the Government 
of India because we have to lie up with, 
the foreign Government. Therefore, the 
Government of India comes into the pic- 
ture. It is perfectly right 

About the engineering staff, I have al- 
ready mentioned also that the number is 
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very much. But right now the engineer- 
ing chief is under the administrative con- 
trol of the Director- General. I cannot 
put the head of the organization as well 
as his subordinate in the Board unless 
his status also is brought on par with the 
Director-Genera!. At this moment it is 
difficult. We can consider it later. Mean- 
white we have made a provision that 
he will be a permanent invitee in the 
Board. And, therefore, so far as the en- 
gineering staff is concerned they will have 
one representative to be elected from 
amongst themselves. 

 

THE DEPUTY CHAIRMAN; No 
argument. Are you withdrawing or are 
you pressing? We cannot have a debate. 

 

THE DEPUTY CHAIRMAN: Prof. 
Chandresh Thakur. Nos. 34 and 35. Are 
you withdrawing or pressing? 

PROF. CHANDRESH P. THAKUR: 
Madam, I am pressing. I beg to move: 

"That at page 3, line     35, after the 
words   "elected by" the   words (34, "the 
association representing    the majority 
of" be inserted." 

"That at page 3, line 36,   after the 
words "elected  by" the     words (35) 
"the   trade    union     representing the 
majority   of"   be  inserted." 

The question was proposed 

PROF.  CHANDRESH  P.     THAKUR: 
The basic question that 1 am    raising is 
that this clause provides for the represen- 
tation  of  the   engineering  staff   and  the 
rest of the staff. But the Government ac- 
cepts trade union movement and associa- 
tion of employees. So far in this country 
the employees have a right to get organi- 
zed. If the Government is trying to pro- 
mote   organized   activity   among  its   em- 
ployees   then  the     representation should 
come from the association of engineering 
staff and the registered trade unions      of 
other staff. That is   the submission I     am 
making. In a democratic society and in a 
pluristic  society,  different  groups have a 
right    to get organised. The Government 
has not so  far taken  a position that it 
is against the trade union activities. In the 
light of that, I will appreciate if the Minis- 
ter accepts it. 

THE DEPUTY CHAIRMAN; Are yon 
withdrawing or pressing? We cannot have 
a debate on it. 

SHRI CHANDRESH p THAKUR: I 
want to know whether they accept tradi- 
unionism or not. Madam, the Minister it 
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[Prof. Chandresh P. Thakur] 

going to react. (Interruptions) Madam, 
ho was going to reply. I leave it to the 
democratic judgement of Shri Upendra 
and in the light of that I withdraw. 

Amendment Nos.    34   and   35    were,   by 
leave withdrawn. 

THE DEPUTY CHAIRMAN: Now we 
take UP Amendment Nos. 51, 52 and 94. 
Dr. Ratnakar Pandey. 
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SHRI CHATURANAN MISHRA 

(Bihar): Madam, when a Member moves 
his amendment formally, then you ask 
whether he is withdrawing or not. In this 
case, the Member said subsequently that 
he is withdrawing. Then, you have to ask 
the permission of the House to withdraw. 

THE DEPUTY CHAIRMAN; All 
right. Has he the permission of the House 
to  withdraw his Amendments? 

'    Amendment Nos.    51.    52 and 94 were   by 
leave, withdrawn. 

SHRI VIREN J. SHAH (Maharashtra): 
Madam, when you ask a Member whether 
he is going to press his Amendment, he 
is making a speech and then withdrawing. 
That i$ not permissible. Either he should 
'wttfcdraw or press it. 

SHRI M. M. JACOB (Kerala):  ft is a 
right of the Member to make a    point. 

THE DEPUTY CHAIRMAN:   Amend- 
ment  No.   65   by   Shri     Jagdish   Prasad 
Mathur. 

 
THE DEPUTY CHAIRMAN; Amend- 

ment No. 65 not moved. Now. Amend- 
ment  by Shri  A,  G.  Kulkarni. 

SHRI A. G. KULKARNI (Maharash- 
tra): Madam I am not moving my 
Amendment in view of the Minister's 
assurance that technical staff will be 
given a proper and fair share. 

THE DEPUTY CHAIRMAN: Mr. 
Salve is neither moving nor speaking on 
his  Amendment. 

Now, Amendments by Dr. Abrar Ah- 
med Khan. 

DR. ABRAR AHMED KHAN (Rajas- 
than):   I   am   not  moving     Amendment 
No. 78. but I am moving Amendment Pfo. 

77. 
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SHRI P. UPENDRA; I have already 
assured the House that not only one wo- 
man but more women may be there. (In- 
terruptions) 

THE DEPUTY CHAIRMAN: Order, 
please  . 

SHRI P. UPENDRA: It is not proper 
to give any direction to the Selection Com- 
mittee headed by the Chairman of the 
Council of States and the Vice-President 
of lndia. We leave it to their judgement. 
Definitely they will keep this in view. 
Why one woman, maybe more than one 
may be in the Board. Why do you want 
to restrict to one? 

Amendment No.   77   was,   by   leave, 
withdrawn. 

THE DEPUTY CHAIRMAN; Amend- 
ment No. 82—Nobody is moving Amend 
ment Nos. 83 and 84 by Shri Salaria. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): Madam, I am 
moving my Amendments. Madam, I beg 
to move: 

(83) "That at page 3 after line 37, 
the following proviso be inserted name- 
ly:- 

"Provided that no person who has 
served as a member of the Board 
shall be eligible for being appointed 
on  the  Board again." 

(84)  "That at    page 3 after line 37, 
the following be inserted namely:—     

4 
(j) two members, one each to be 

elected  by the  Lok Sabha  and Rajya 
Sabha." 

The  questions were  proposed. 

SHRI SHABBIR AHMAD SALARIA: 
Madam I want to make a small sub- 
mission. The Board is the highest authori- 
ty of the Corporation. And it is my sub- 
mission that in the Board, one Member 
from the Lok Sabha and one Member 
from the Rajya Sabha should necessarily  
be included. That fa the thrust of my 
Amendment. The thrust of the amend- 
ment, the purpose of the amendment is 
that the Board, being the highest forum 
in the Broadcasting Corporation of India, 
should have representatives on it from the 
Lok Sabha as well as the Rajya Sabha. 
Two Members from Parliament one from 
the Lok Sabha ane one from the Rajya 
Sabha, should be there on the Board. If 
the hon. Minister says that part-time Mem- 
bers, as envisaged in clause 3 sub-clause 
5(e), includes two Members from Par- 
liament, the purpose of the amendment  
would  be served. 

THE DEPUTY CHAIRMAN: I will 
put them to vote. 

SHRI SHABBIR AHMAD SALARIA: 
If the hon. Minister gives me an assu- 
rance that he will consider it, I will with- 
draw it. 

THE DEPUTY CHAIRMAN: Are you 
pressing? 

SHRI SHABBIR AHMAD SALARIA: 
What has the hon. Minister to say on 
this? I should know. 

SHRI P. UPENDRA: I am not accep- 
ting the suggestion. 

THE DEPUTY CHAIRMAN: He    is 
not accepting.  
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SHRI  SHABBIR AHMAD   SALARIA: 
Then;  let the  House  decide. 

THE DEPUTY CHAIRMAN; Now, 
Amendment Nos. 116 and 117 by Shri 
Subramanian Swamy. 

SHRI SUBRAMANIAN SWAMY: 
Madam I beg to move: 

(116)  "That at page 3,— 

(i) line 34 for the word "two'', the 
word   "three''   be substituted. 

(ii) That at page 3, line 36, after the 
word "themselves", the words "and 
one shall be elected from the Pro- 
gramme  Production   staff"   be inserted. 

(117) "That at page 3, after line 4, 
the following proviso be inserted 
namely:—  

Provided further that in pursuance 
of Rule 5(1) of the Central Civil Ser- 
vices (Conduct Rules) 1964 read 
with Government Order dated 30th 
November, 1966, no member of the 
Board shall be associated with the 
Rashtriya Swayamsevak Sangh, and 
shall make a declaration to that effect." 

The   questions   were   proposed. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): Madam, would you 
like me to speak on both the amend- 
ments, or one at a time." 

THE DEPUTY CHAIRMAN: As 
you like.    If is your free will. 

SHRI SUBRAMANIAN SWAMY: In 
the first amendment, I have proposed 
tihat the programme production staff 
should also have representation on the 
Board. In fact I have received re- 
presentations from them. They are 
the persons who are really in change of 
the  programmes.   But     I   am  surprised 
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that no representattion is given to them, 
whereas engineers and others have been 
included. {Interruptions) The program- 
me production staff should also be given 
representation. If necessary, you can 
increase the number to 3. This is what 
I wanted to say in respect of my 
amendment  number   116. 

I now come to my second amendment. 
Dr. Ratnakar Pandey briefly mentioned 
about it. There is a great deal of feel- 
ing that this Corporation will come 
under the grip of the Rashtriya Swa- 
yamsevak   Sangh.       {Interruptions) 

THE  DEPUTY   CHAIRMAN;   Please. 
let  him   speak. 

SHRI   SUBRAMANIAN       SWAMY: 
That is why I have proposed this amend- 
ment. 

THE. DEPUTY CHAIRMAN; I shall 
now put the amendments numbers 83 
and 84 moved by Shri Shabir Ahmad 
Salaria, and 116 and 117 moved by 
Shri  Subramanian Swamy,  to vote. 

SHRIMATI JAYANTHI NATARA- 
JAN (Tamil Nadu): Madam, these are 
different. They should be put separately. 
{Interruptions) 

THE DEPUTY CHAIRMAN: Those 
who have moved the amendments never 
objected. You have not moved. Why 
are you objecting, Mrs. Jayanthi Nata- 
rajan? All right. I shall do it sepa- 
rately. I shall now put the amend- 
1 ments, numbers 83 and 84, moved by 
Shri   Shabbir  Ahrnad   Salaria, to  vote. 

The   amendment   Nos.   83   and   84, 
were negatived. 

THE DEPUTY CHAIRMAN; I shall 
now put the amendments, numbers 116 
and 117, moved by Shri Subramanian 
Swamy,   to  vote. 

The amendments, No.  116 and 117, 
were negatived. 

THE DEPUTY CHAIRMAN: The 
-question is; 

That   clause   3   stand   part  of   the 
BUI." 
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[The Deputy Chairman] 

The   motion   was   addopted 
Clause  3   was added  to   the  Bill. 

Clause   4—Appointment   of       Chairman 
and  other  Members. 

THE DEPUTY CHAIRMAN: We 
shall now take up clause 4. There are 
11 amendments. Amendment No. 3 by 
Shri Kapil Verma. 

SHRI KAPIL VERMA; Madam, 1 
am  not  moving  my  amendment. 

THE        DEPUTY CHAIRMAN: 
Amendment numbers 16 and 17 by 
by Shri  S.  S.  Ahluwalia. 

 
PROF. CHANDRESH P. THAKUR: 

Madam, I am not moving my Amend- 
ment No.  36. 

 
THE   DEPUTY   CHAIRMAN:    It   is 

a serious Bill. We are going through a 
serious clause. Please do not make such 
gestures.   I  would  not  like  it. 

AN HON. MEMBER; The House is 
in good humour. 

THE DEPUTY CHAIRMAN: You 
can be in  good humour  afterwards. 

Amendment No. 58 by Shri Hanuman- 
thappa. 

SHRI      H. HANUMANTHAPPA 
(Karnataka):  Madam, I move: 

58. "That at page 4 afater line 36 
the following proviso be inserted, 
namely:— 

Provided that none of these persons 
shall be retired officials of Central Go- 
vernment or State Government or Public 
Sector Undertakings". 

The   question   was   proposed. 

SHRI       H.       HANUMANTHAPPA: 
[Madam, we have a number of public 
undertakings and wherever we have pub- 
lic undertakings, they have become the 
paradise of retired officials. Unfortu- 
nately, this Corporation is going to he 
the one. I just ask the Government 
not to find a place and make it a para- 
dise for pensioners. Deliberately six 
part-time members have been included 
on the Board. They will just be com- 
ing and atending the meetings as is 
being done by other public sector Board 
of Directors. Their sons, sons-in-law 
and daughters are appointed in a num- 
ber of public undertakings. He will 
be the chairman of one public sector 
undertaking, secretary in a number of 
other Boards of Directors. They give 
favours and make appointment of their 
relatives. This is the real fact. Let 
not this Corporation, Prasar Bharati 
Corporation, become one more addict 
to these things. Appointment of six 
part-time members gives scope to such 
things. They will come from the hei- 
rachy of the bureaucracy and they will 
have their own pulls and push. My 
amendment is that none of the members 
of the Board should be the retired 
officials of the Government of India, or 
State Government or public undertak- 
ings. 

SHRI P. UPENDRA: I have already 
submitted that we are providing for a 
very high level selection committee. Let 
us not tell them not to put this man 
this category and so on. It is unfair. 
They are very eminent people in the 
selection committee. They will keep all 
these things in view. We can write 
to them. Members are free to tell 
them. They are all publicmen. So, 
I appeal to you not to put restrictions 
on  the  selection  committee. 

SHRI      H.        HANUMANTHAPPA: 
Madam,  I withdraw  my amendment. 
The      amendment   (No.   58)      was,   By 

leave,   withdrawn. 
THE DEPUTY CHAIRMAN; Amend- 

ment  No.  68.  Hon.  Member not there. 
Amendment Nos. 85, 86, 87 by Shri 

Masodkar and Prof. Chandresh P, 
Thakur. 
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PROF. CHANDRESH p, THAKUR: 

Madam, I am not moving. 

THE        DEPUTY CHAIRMAN: 
Amendment      No.   120   by      Shri   Shiv 
Shanker. 

SHRI P. SHIV SHANKER: Madam, 
1  am  not  moving. 

THE DEPUTY CHAIRMAN: You 
may now move your amendment re- 
garding New Clause 4A. 

SHRI p SHIV SHANKER: Madam, I 
move: 

(121) That at page 4 after line 36 
the   following   be   inserted,  namely: 

4A. That recommendation made 
by the Committee constituted under 
sub-section. (1) shall be binding for 
the purposes of appoinments under 
this   section." 

The   question   was   proposed 

SHRI P. SHIV SHANKER: Madam, 
I must bring to the notice of the hon. 
Minister that when he was replying he 
has said with reference to clause 4(1), 
that the Chairman and other members 
shall be appointed by the President of 
India on the recommendation of a com- 
mittee etc. I will not go into the 
niceties of. the argument that the hon. 
Minister was pleased to make that 
"shall" means mandatory and not direc- 
tory. I will not go into it. But the 
fact remains that the President of India 
cannot appoint without the recommenda- 
tion of the Committee. So, therefore, 
when the hon. Minister was trying to 
reply I would say "shall" only applies 
to the appointment by the President of 
India. We cannot appoint without any 
recommendation. I am not disputing 
that and I will not go into the (niceties 
of the word "shall" being directory or 
mandatory, but where I am concerned 
is that when the Committee makes a re- 
commendation, then it is possible that 
the Government of India could say; 
"This panel is not acceptable to us, 
you reconsider and send another panel." 
Word" "shall"  does not govern this part 

of it. I am more particular about this 
part of it because the Chairman of our 
House is the Chairman of this Com- 
mittee. It is possible that the hon. 
Minister might say that he can give an 
assurance that invariably or even other- 
wise every time when such a recom- 
mendation is made, they will accept 
the same. But it is not possible for the 
hon. Minister to give the assurance on 
this basis about the successive Govern- 
ments   or   their  Ministers. 

Therefore, Madam, my submission is 
that he being our Chairman, if it is a 
case where the panel is sent back to 
the Committee for reconsideration, or 
for a fresh panel being submitted, this 
would embrass our Chairman, the Vice- 
President of India, and it jeopardises 
the interests of the entire House and its 
dignity. Therefore, no amount of as- 
surance on this point would ever help us 
because one does not kno^r how succes- 
sive Governments would behave. 
Madam, it is in this background that 
I have moved the amendment with a 
slightly modified wording where I have 
said   under   new   clause—4A: 

That   at  page  4  after  line   36,  insert: 

'4A. "The recommendations made 
by the Committee constituted under 
siub-section (1) shall be binding for 
the purposes of appointments under 
this section." 

This means, you will not be able to 
ask the Committee again to reconsider 
it which brings the position of the 
Chairman of this House to a comprc^ 
mise and embarrasses us. It is on 
this ground that I have moved the! 
amendment and I hope the entire House 
will agree that we cannot place our 
Chairman's  position  under  jeopardy. 

THE DEPUTY CHAIRMAN: I would 
like  to  suggest   that  it  should   be  sub- 
clause  (4)   of clause 4. 

SHRI   P.   SHIV   SHANKER Very 
well, I  accept it. Instead of new clause 
4A let  it  be  sub-claus.e   (4)   of clause 
4. 
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SHRI CHATURANAN MISHRA: I 
would like to ask one thing from the 
Leader of the Opposition. If from 
that Committee we send the recom- 
mendations to the President as fait ac- 
compli and the President has nothing 
to do in it, then why not make this 
Committe itself the appointing authori- 
ty?  Otherwise  you   will  be restricting... 

SHRI P. SHIV SHANKER: The ap- 
pointment has to be under an executive 
order  under the   Constitution. 

SHRI   CHATURANAN   MISHRA:   It 
will go to the President. 

SHRI P. SHIV SHANKER: Because 
it   has   to   be  under   the   Constitution. 

SHRI CHATURANAN MISHRA: 
Please hear me completely. I say, if 
it is going to come by way of an order 
of the President, then here is a Com- 
mittee. Either let this Committee 
have the full right, or do< not restrict 
the power of the President... 

THE DEPUTY CHAIRMAN: Let 
him   finish   first. 

SHRI   CHATURANAN   MISHRA:     I 
am in agreement with the spirit of what 
you have said. But I have just pointed 
out   this   lacuna. 

SHRI P. SHIV SHANKER: May I 
just make one submission? This Com- 
mittee is not a part of the apparatus 
of the Corporation. This Committee has 
been envisaged only for the purpose of 
recommending the names. 

SHRI CHATURANAN MISHRA: 
You are asking those recommendations 
to be made mandatory. I am with) 
you in spirit. I only go by the words. 
If it Is to be mandatory, is it proper 
to give it to the President? This point 
should   be  considered. 

SHRI P. SHIV SHANKER: I am 
sorry. Just a minute. Even conceding 
that the word "shall" has to be inter- 
preted as mandatory and not directory ,.. 
let  me   complete  it. 

SHRI CHATURANAN MISHRA; I 
am saying about your amendment. 
It is about thois word 'mandatory'. 
Should this House say something man- 
datory to the President of India? 

SHRI P. SHIV SHANKER: I am not 
saying to the President of India. My 
language   is   "recommendations   made   by 

 the Committee constituted under sub-sec- 
tion (1) shall be binding for the pur- 
poses of appointments under this Sec- 
tion.'' It is Government of India on 
which the recommendation is binding. 
Appointment is made by the President 
of India viz. the Government of India by 

     an  Executive   Order. 

SHRI      CHATURANAN      MISHRA: 
That is why I have agreed to your 
spirit. My point is, can we say some- 
thing which is binding on the President? 

SHRI P. SHIV SHANKER: Yes, even 
in the Constitution such things have 
been said. Leave aside the statutory 
provision, even in the Constitution... 
(Interruptions) 

SHRI CHATURANAN MISHRA: I 
accept your view. That is why I am 
putting it to you. You are a lawyer. 
That is why I am only telling you. 
(Interruptions)   In   one   sentence we   are 

    giving  the  power to  the  President.   (In- 
     terruptions) 

THE DEPUTY CHAIRMAN: Please 
 don't interrupt when a serious matter 
     is goiny on. 

 
        .       . 
 SHRI   CHATURANAN    .   MISHRA: 

There are advocates o'f the Supreme 
Court and others and they will help us 
in this.. I have just raised this question 
that in one sentence we are giving alt 
powers to the President of India to ap- 
point. In another sentence we say he 
has no right except to sign it. I would 
like to know whether it would be in 
conformity with the status of the Pre- 
sident.      You explain  it. 

SHRT P. SHIV SHANKER I appre- 
riate  your  point,   but I would  like to 
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bring to the notice of the House that 
constitutionally this expression is in 
order. Various experts of law are 
here. They -will appreciate so far as 
tha constitutional language is concern- 
ed. There is nothing wrong in the am- 
endment that I am proposing. I have 
carefully considered it Otherwise it 
places our Chairman into jeopardy and 
it also affects the dignity of our House. 

SHRI    CHATURANAN        MISHRA,: 
It is an embarrassment for the Chair- 
man, no doubt, but there will be more 
embarrassment for the... 

SHRI P. SHIV SHANKER: In the 
Constitution itself this language is there. 
That is  why I am saying this. 

SHRI MADAN BHATIA (Nomina- 
ted): I may be permitted to speak on 
this. The hon. Member, Mr. Mishra, 
is not differing with the objective behind 
the proposed amendment which has been 
proposed by the hon. Leader of the 
Opposition. The question which is for 
consideration before this hon. House is 
that if this amendment is carried, this 
will mean that the President shall ap- 
point but shall have no choice so far 
as the recommendations made by the 
Committee are concerned in the matter 
of appointment. The point which has 
been made by Mishra Ji is this. If 
thtat be so, then why not so provide in 
the Bill itself that the appointments 
.shall be made by the Committee itself? 
In thig regard I want to draw the atten- 
tion of this hon. House to the provisions 
contained in the Perss Council Act as to 
the Constitution of Press Council of India. 
Just as here in this Bill, it is provided 
that there shall be a Corporation con- 
sisting of Governors, similarly in the 
Press Council Act also, it is provided 
that there shall be a Press Council. 
Now, the wording is this. Section 5(i) 
is relevant here. It says: 

"The Council shall consist of a 
Chairman and 28 other Members," just 
as this Bill provide that there hall be a 
Board consisting of so many Governors. 
Now, sub-section (2) says how this Is 
to to be  constituted. 

''The Chairman shall be a person 
nominated by a committee consisting 
of the Chairman of the Council of 
States, the Speaker of the House of 
the People and a person elected by 
the Members of the Council under 
sub-section   (6)." 

I submit that if this objective is accepted 
the objective behind the proposed amend- 
ment,  then,  we may reword this Clause 
4 in  line with  sub-section 2, of section 
5 of the Press Council of India Act and 
in that way it shall read like this: 
The Chairman and other members of 
the Council shall be nominated by a 
Committee consisting of the Chairman 
of the Council of States, Chairman of 
the Press Council of India and one nomi- 
nee of the President of India. I respect- 
fully submit... 

THE DEPUTY CHAIRMAN: Mr. 
Madam Bhatia, the amendement is not 
yours. The amendment is moved by 
Mr. P. Shiv Shanker and Shrimati 
Jayanthi Natarajan. We are not discus- 
sing it. We do not want to creat more 
confusion. 

SHRIMATI JAYANTHI NATARA- 
JAN; Madam, I endorse the views of 
my leader. I just want to add with 
great respect to Mishraji, we all respect 
his view and we know what he is try- 
ing to say but the point to me is very 
simple. When you say the President 
of India in this Bill, you are really 
meaning the Council of Ministers; by 
executive action it is actually appointed. 
The President does not have discretion 
in the appointment, really it is an exe- 
cutive act of appointing and the Presi- 
dent. .. 

THE   DEPUTY   CHAIRMAN:    It   is 
the  Government. 

SHRIMATI JAYANTHI NATARA- 
JAN: It is really the Government. We 
know that in the Constitution it is like 
that. We want to place the Chairman 
of the Rajya Sabha above all the exe- 
cutive authority. In other words, we want 
to make it sure that no executive power or 
authority hag any right to send back 
or refer it to be reconsidered    or ask 
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[Shrimati  Jayanthi  Natarajan.] 

the Chairman, Council of States to 
reconsider because that is the respect 
and esteem in which we hold him and 
I am sure the Members on that side, 
the whole House will endorse this 
amendment. 

SHRI MAKHAN LAL FOTEDAR 
(Uttar Pradesh): I agree with the 
argument advanced by my colleague. 
In this Bill the word "President" does 
not mean the President himself. It 
means the Government. There are two 
types of powers. One is that the Presi- 
dent of India himself will sign that 
order. That is when you appoint a 
High Court Judge and when you ap- 
point a Supreme Court judge, the 
President of India has to sign after • 
the Council of Ministers. It will be 
an ACC case. It will go up to the 
Prime Minister and the Cabinet Minis- 
ter in charge. So the amendment pro- 
posed by the Leader of the Opposition- 
is consistent with the present practice 
that the Presidential powers are trans- 
ferred under the business rules to the 
Cabinet Minister in charge and to the 
Prime Minister. 

SHRI  DIPEN     GHOSH   (West  Ben- 
gal) : We are very much glad. 

SHRI P. SHIV SHANKER: Madam, 
I would just like to bring to your kind 
notice article 77 (1) All executive 
action of the Government of India 
shall be expressed to be taken in the 
name of the President." It is in con- 
sonance with this article that the 
scheme of the Act provides the raan- 
P ner of appointment. The Government 
is considering a Committee as a re- 
commending body so that the Presi- 
dent may appoint based on that and 
in terms of article 77. I appreciate the 
argument that has been addressed by 
my friend. There the position is that 
the Chairman is a part of the Council 
itself. He presides and certain powers 
are given to him. This is an outside 
body, a recommendatory Committee. 
What I say is that this    Committee s 

recommendations may not be asked 
to be reconsidered or sent back and 
that compromises the position of the 
Chairman of our House. It is in that 
background—I would not like to take 
time—I thought I should bring this 
amendment in that background. 

SHRI P. UPENDRA; I already 
made clear the intentions of the Gov- 
ernment. There is no ambiguity in 
this Clause. We said that the chair- 
man and other members except ex- 
officio members, nominated member 
and the elected member shall be ap- 
pointed by the President of India. 
There is no doubt at all. . .(Interrup- 
tions)... No other procedure for the 
selection is contemplated. There is no 
other provision for that. There is no 
question of the Government sending 
the panel back and all that. There is 
no role for the Government except to 
act as a post office for sending these 
things. There may be a contingency, 
I do not know. Since you have moved 
these things, suppose, the Selection 
Committee instead of selecting only 
ten Members, select 12 Members keep- 
ing any contingency for refusal by 
any Member whom they select, sup- 
pose they say, any ten of these follow- 
ing twelve, then what will you say? 

SHRI P. SHIV SHANKER: Mr. 
Minister, is there or is there not a 
contingency where this Committee re- 
commends and the Government says, 
"we do not accept recommendations, 
give a fresh panel" (Interruptions). 
No, no. That is why, I moved it. That 
compromises the position of the Chair- 
man of this House. 1 am worried 
about that part of it. I do not doubt 
your bona tides. (Interruptions). No, 
no. Madam Deputy Chairman. I do 
not doubt the bona fides of the Minis- 
ter. He might say that whatever is 
recommended, he will accept. But how 
does he bind down the generation of 
the successive Governments? It is that 
which worries me. It is in that back- 
ground I have brought this amend- 
ment.      You   may kindly consider. 
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SHRI P. SHIV SHANKER: Madam, 

it is possible that at a future date, I 
might become the Information and 
Broadcasting Minister, it is also possi- 
ble that Atal Bihari Vajpayeeji might 
not only become the Information and 
Broadcasting Minister but something 
else also. (Interruptions). Even the 
Prime Minister. Even Mr. Dipen 
Ghosh might  become.   (Interruption). 

SHRI DIPEN GHOSH: He wants 
the President to be an instrument in 
the hands of the executive. 

SHRI P. SHIV SHANKER: There- 
fore, it will be so embarrassing that 
the Vice-President will have to resign. 
That is why I am worried and brought 
this  amendment. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Madam Deputy Chairman, 
I personally share the positive con- 
cern of the Leader of the Opposition 
about the dignity of the office of the 
Chairman of this House. But I would 
like to make one submission. He is 
mistaking the Selection Committee for 
one person. The Chairman of this 
House, who is also the Vice-President 
of India, is the Chairman of the three- 
man Committee. It is not one-Member 
Committee. There could be difference 
of opinion within the Committee too. 
Secondly to differ with an individual 
holding a high office is not to get the 
office of that person compromised at 
all. It is not a recommendation to be 
made by the Chairman of this House 
alone.  'Interruptions). 

THE DEPUTY CHAIRMAN: The 
Member has a right to express his 
views. Let the Minister say. 

SHRI P. UPENDRA: Madam, I 
appreciate the spirit of Shri Shiv 
Shanker's amendment and as an 
abundant caution, if you want to add 

        this as clause 4(4) we have no objec- 
        tion.  But  only  I  request their party 

  in Lok Sabha to pass it in the next 
     two days.  (.Interruptions). 

THE DEPUTY CHAIRMAN: Now, 
amendment moved by Shri P. Shiv 
Shanker and Shrimati Jayanthi Nata- 
rajan is put to vote. 

The question is: 
That at page 4 after line 36 the fol- 

lowing be inserted namely;— 

"(4) The recommendations made 
by the Committee constituted under 
sub-section (1) shall be binding for 
the purposes of appointments under 
this section." 

The motion was adopted, 
THE DEPUTY CHAIRMAN: Now 

the question is; 

"That Clause 4, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to 
the Bill. 

Clause 5 (Powers and Functions of 
Executive    Members) 

THE      DEPUTY CHAIRMAN: 
Amendment No.  59.  Shri     H. Hanu- 
manthappa. 

SHRI H. HANUMANTHAPPA: 
Madam, let me explain the spirit of 
the amendment. You make a Chair- 
man and you humiliate him. That Is 
the position in the Bill. The Chief 
Executive has to work under the con- 
trol of the Board. The Board meets 
once in six months. If there are day- 
to-day problems, the Chairman sohuld 
be given power. Under another clause 
also I have moved an amendment to 
make a full-time Chairman. Here he 
will work under the control and 
supervision of the Chairman as well 
as the Board. This is the spirit of my 
amendment If the Government do not 
accept, I do not move. 
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THE     DEPUTY CHAIRMAN: 
Amendment No.  69 by    Shri N.K.P. 
Salve. He is not moving. 

I shall now put clause 5 to vote. 

The question is; 

That clause 5 stand part of the 
Bill" 

The motion was adopted. 
Clause '5 was added to the Bill. 

Clause 6 
{Term of office, conditions of ser- 
vice, etc., of Chairman and other 
Members) 
THE DEPUTY CHAIRMAN: Clause 

6. There are nine amendments. 
Amendment Nos. 18 and 19. Shri S.S. 
Ahluwalia. 

THE      DEPUTY CHAIRMAN: 
Amendment Nos. 60, 6i and 62. Shri 
H. Hanumanthappa. 

SHRI H. HANUMANTHAPPA: 
Again I say that he should be a full- 
time Chairman. That is all Otherewise 
there is no use creating all this Prasar 
Bharati Corporation . A part-time 
Chairman can come for Ave minutes 
and go- He may come once a month 
or once in six months. Part-time can 
be anything. He may or may not 
come. So creating a separate organisa- 
tion to manage Doordarshan and All 
India Radio and making it headless 
will not serve the purpose. The head 
is not a part which can come and go. 
The Government should, reconsider it 
and make it meaningful. I do not 
move the amendments. 

THE DEPUTY CHAIRMAN: Mr. V. 
Narayanasamy and Mr. Ratnakar 
Pandey. 

SHRI      V. NARAYANASAMY 
(Pondicherry);' Madam, I want the 
hon. Information and Broadcasting 
Minister to seriously consider this 
aspect. When they have a part-time 
Chairman, they have full-time mem- 
bers of finance, technical and other 
matters. My submission is that they 
will take the upper hand and the 
Chairman will be only a figurehead. 
Therefore, I want justification from 
the hon. Minister to keep the Chair- 
man as part-time and other members 
of the Board as full-time members. 
They have part-time members also. 
Therefore, I want the Minister to 
clarify that point. 

THE DEPUTY CHAIRMAN; It is 
not a statement that you ask for 
clarifications. This is an amendment; 
either you move it or you do not 
move it because we cannot make ,an 
amendment a clarification of the state- 
ment... {Interruptions)... Would you 
like to move your amendment? 

SHRI V. NARAYANASAMY: I want 
the Minister to reconsider it. I am not 
moving it. 
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THE DEPUTY CHAIRMAN: And 
-what about your amendment No. 96? 
Do you want to  move it? 

SHRI V. NARAYANASAMY; No, I 
do not want to move it. 

THE DEPUTY CHAIRMAN: Mr. 
Salaria, do you want to move your 
amendment No. 104? 

SHRI SHABBIR AHMAD SALA- 
RIA; I do not want to move my 
amendment. 

THE DEPUTY CHAIRMAN:. The 
question is: 

The  Clause  6  stand     part of the 
Bill." 

The motion was adopted. 

"Clause 6 was added to the Bill." 

Clause 7:  Removal and suspension of 
Chairman   and   Governors 

THE DEPUTY CHAIRMAN; There 
are ten amendments. Mr. Ahluwalia, 
do you want to move your amend- 
ments? 

 

THE DEPUTY CHAIRMAN; Are 
you moving your amendment Nos. 70 
and 71, Mr. Salve? 

SHRI N. K. P. SALVE; I am not 
moving amendments. 

THE DEPUTY CHAIRMAN: Tnere 
are three amendments, 89, 91 and 92, 

    moved by Shri    Masodkar and Prof. 
j Chandresh P. Thakur. Are you moving 

your amendments, Mr. Masodkar? 

SHRI BHASKAR ANNAJI MASOD- 
KAR: I am not moving other amend- 
ments but I want to move amendment 
No. 91.  

 
Madam, I move; 

(91)  "That at page    5 after line 41 
the following be inserted, namely :- 

"(aa)  ceases  to  be  a   citizen    of 
India;   or" 

The question was -proposed. 

SHRI P. UPENDRDA:    I accept it. 

THE DEPUTY     CHAIRMAN;   The 
j     question  is; 
(        (91)      'That at page 5 after line 41 

the following be inserted, namely:- 
"(aa) ceases to    be a citizen    of 

India; or" 

The motion was adopted. 
THE DEPUTY CHAIRMAN- Mr. 

Salaria, there are some amendments 
in your name. Do you want to move 
them? 

SHRI SHABBIR AHMAD SALA- 
RIA; Madam, I want to read my 
amendments and explain my purpose. 
My amendment is to sub-clause (3) 
of clause 7: 

"Notwithstanding anything con- 
tained in sub-section (1), the Presi- 
dent may, by order, remove the 
Chairman or any other Whole-time 
Member from his office if such 
Chairman or such Whole-time Mem- 
I       ber— 
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(c) is convicted of any offence in- 

volving moral turpitude.—'' 

I said further; 

"and the conviction hag not been 
challenged nor upset in appeal or 
revision." 

In case where the conviction has 
been challenged in appeal or revision 
or it has been upset, it won't be bind- 
ing.  Secondly,.... 

THE DEPUTY CHAIRMAN: I am 
sure the Members must have react the 
amendments. We have other business 
in the House. Are you pressing to 
move your amendments? 

SHRI SHABBIR AHMAD SALA- 
RIA : Let me have the satisfaction of 
telling the honourable Members as to 
what I have said in my amendments. 
About the ex-officio members I have 
given an amendment... 

THE DEPUTY CHAIRMAN; They 
have all read the amendments. 

SHRI SHABBIR AHMAD SALA- 
RIA: I have said it should also in- 
clude 'ex-officio member'. Merely be- 
cause a particular officer is an ex- 
officio member it does not mean that 
he is never going directly or indirect- 
ly to get Interested in a contract of 
the Corporation.- 

THE DEPUTY CHAIRMAN. Mr. 
Salaria, please tell me whether you 
want to insist on moving your amend- 
ments? 

SHRI SHABBIR    AHMAD    SALA- 
RIA;   I only wanted to explain    my      
amendments... 

THE DEPUTY   CHAIRMAN:   That 
means you are not moving. 

Now I put Clause 7 as amended to 
vote. 

The question is— 

"That Clause 7, as amended, stand 
part of the BilL" 

The motion was adopted. 
Clause  7, as amended, was added to 

the Bill. 

THE DEPUTY CHAIRMAN; Then 
there is an amendment, No. 54, for 
insertion of a new clause 7A in the 
name of Dr. Ratnakar Pandey. Do 
you want to move it? 

I  

Clause 8:   Meetings of Board 

THE DEPUTY CHAIRMAN;   There 
are some amendments to Clause    •• 

 
"A Member shall be deemed to 

have vacated his office if he absents 
himself for three consecutive meet- 
ings of the Board without the leave 
of the Chairman." 

 

 



 

SHRI SHABBIR AHMAD SALA- 
RIA; Madam, I want to move my 
amendment and I want the honour- 
able Members to know.. . 

THE DEPUTY CHAIRMAN; Then 
I will have to put it to vote. 

SHRI SHABBIR AHMAD SALA- 
RIA; They don't know what my 
amendment is. So I want to explain... 

THE DEPUTY CHAIRMAN; Every 
amendment has been circulated. So 
you don't assume that nobody knows 
it. 

SHRI SHABBIR AHMAD SALA- 
RIA: How can you say that? Let me 
explain and let me have the satisfac-- 
tion of making my point. I have said 
in the case of a member absenting 
the words "without reasonable excuse" 
should be added. If a member absents 
himself for three meetings 'without 
reasonable excuse', then he may be 
deemed to have vacated his seat. That 
is what Mr. Ahluwalia also said, that 
the power can be abused. Therefore, 
the words "without reasonable ex- 
cuse" should be added and then it 
sbould read, "A member shall be 
deemed to have vacated his office if 
he absents himself witnout reasonable 
excuse for three consecutive meetings 
of the Board." This is a reasonable 
amendment and the House may accept 
it. 

THE DEPUTY CHAIRMAN: You 
want to move it and press it? shall I 
put it to vote? 

SHRI SHABBIR AHMAD SALA- 
RIA: No. 

Clause 8 was added to the BilL 

Clause 9 was added to the Bill. 

Clause   10—Establishment       of  Recruit- 
ment Boards. 

THE DEPUTY CHAIRMAN: We 
shall take up clause 10 now. There is 
one amendment by Mr. Ahluwalia... 
(Interruptions).. .Let there be ordet 
in the House, please.. .(Interrupt 
tions)... 

All the officers and other employees 
of the Nigam shall be appointed on 
the recommendation of the UPSC, 
and, secondly, the qualifications and 
other conditions of service of the 
officers and employees shall be pres- 
cribed by the President of India in 
consultation with the UPSC. 

 
THE    DEPUTY    CHAIRMAN: The 

question is: 

"That Clause 10 stand part of the BilL" 

The motion   was   adopted. 

Clause  10   was  added to  the  Bill. 

Clause 11—Transfer of service of 
existing employees to 
Corporation. 
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THE DEPUTY CHAIRMAN: WB 
shall now take up Clause 11. There 
is one amendment by Mr. Salaria. 

SHRI SHABBIR AHMAD SALA- 
RIA: Madam I beg to move: 

(109) "That  at page 9, line 3, the 
word   "not''   be   deleted. 

The   question   was   proposed. 

SHRI SHABBIR AHMAD SALA- 
RIA: Madam, this is a very reason- 
able amendment. It only says that if 
there is a finding against a servant 
of the Corporation and if it is deci- 
ded to punish him, an opportunity to 
be heard should be given to him. 

THE DEPUTY CHAIRMAN: Now 
you are punishing the House... (Inter- 
ruptions)... 

SHRI SHABBIR AHMAD SALA- 
RIA; On the contrary, I am being 
punished. I am saying that in case 
there is a finding against a servant of 
the Corporation and if it is decided 
to punish him, an opportunity to be 
heard should be given to him. That 
is all. 

THE DEPUTY CHAIRMAN: I hope 
you are not pressing it. 

Amendment No. 109 was, by leave, 
withdrawn. Clause 11 was added to 
the Bill. 

SHRI P. UPENDRA: I do not agree 
... (Interruptions)...  

SHRI P. SHIV SHANKER: Even 
when it is his Clause, he is not 
agreeing!.. .(Interruptions')... 

THE DEPUTY CHAIRMAN: I am 
very happy that there is a little hum- 
our in spite of all the Clauses.. .(Inter- 
ruptions). .. 

SHRI P. UPENDRA: I said that 
because nobody is voting against us... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: You 
are a Member of this House and you 
have  every  right     to   say   "Yes" or 
"No". 

SHRI S. JAIPAL REDDY: We are 
all very happy because the Cori- 
gress(I) has reversed its stand of 
yesterday.. .(Interruptions)... 

SHRI N.K.P. SALVE; What is this, 
Madam? I protest against it .(Inter- 
ruptions)... 

THE DEPUTY CHAIRMAN: What 
is there in it to protest against? It 
is all in good humour. Don't get 
angry. We are all conscious that it is 
only in good humour. 

SHRI S. JAIPAL REDDY: If he 
feels that way, I will withdraw what 
I   said. . . (Interruptions) ... 

SHRI N.K.P. SALVE: What is the 
good humour about it?-..(Interrup- 
tions). ..We are happy as long as it 
goes to the other House... (Interrup- 
tions)... 

SHRI S. JAIPAL REDDY: All right. 
I will withdraw my humour!...(Inter- 
ruptions)... 

THE DEPUTY CHAIRMAN: All 
right. Mr. Salve, he has withdrawn 
his    humour... (Interruptions)... 

SHRI N.K.P. SALVE: As long as the 
Bill is going back to that House, we 
have nothing further to say. That's 
all. 

THE DEPUTY CHAIRMAN: Don't 
get agitated, please... (Interruptions)... 
You withdraw your humour. 

SHRI S. JAIPAL REDDY: I with- 
draw... (Interruptions)... 

THE DEPUTY CHAIRMAN: Okay. 
Good. He has withdrawn it. 

Clause 12. There are 21 amend- 
ments. Nos. 4 and 5 by Shri Kapil 
Verma and Shrimati Veena Verma. 
Are you pressing it? 
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SHRI KAPIL VERMA: No. But I 
am very much surprised that the 
word 'secularism' does not occur any- 
where in the objectives of this Bill. 
You know, in the country today the 
media is very important. I hope the 
Minister will accept it. 
 

SHRI P. UPENDRA: Madam, there 
is a background to this. When we 
discussed this Bill in the other House, 
they made a number of suggestions 
to add to the objects: secularism, 
democracy, social—and all things 
were mentioned. That is why it was 
said that this formulation will cover 
all those things, the values enshrined 
in the Constitution. Therefore, that 
will satisfy...(Interruptions)... 

SHRI KAPIL VERMA: They say 
that it is part of the values enshrined 
in Constitution. You know what it is. 
The media is a very important thing. 
Certain things are happening in the 
media. The Minister should put down 
in this.... 

THE DEPUTY CHAIRMAN: Would 
you like me to put it to vote? 

SHRI KAPIL VERMA: No, not to 
vote. If he does not accept... 

 
THE DEPUTY CHAIRMAN: I hope 

he will consider the sentiments... {In- 
terruptions)   Everbody's   sentiments. 

, Now, Amendments 23, 24 and 25 by 
Shri Ahluwalia. {Interruptions) The 
Member has taken pains to read the 
Bill and give amendments. I think it 
* is right. He wants to say a few words. 
I  will  allow  him... (interrwptioiis) 

SHRI S. S. AHLUWALIA: I will not- 
press. I will like to say a few words. 

The Parliamentary Affairs Minister 
did not react to the suggestion. 

SHRI P. SHIV SHANKER: Nor the 
Information and Broadcasting Minis- 
ter. 

 
"or any other law for the time being 
in force"'—i 

 

"(b) safeguarding the citizens right 
to be informed freely, truthfully and 
objectively on all matters of public, 
interest, national or international, and 
presenting a fair and balanced flow of 
information including contrasting.' 
views without advocating any opinion'7 

    or ideology of its own;"  
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"(q) providing appropriate pro- 
grammes depicting the scarcity of 
potable water in villages and urban 
areas and highlighting the point 
regarding use of stagnated water 
by villagers for drinking and other 
purposes; 

(r) providing comprehensive bro- 
adcasting and appropriate program- 
mes on prevailing systems of social 
disabilities, orthodoxism, exploita- 
tion of simple villagers by land- 
lords, Mahajans, priests etc. 

(s) providing comprehensive pro- 
grammes to depict the child marri- 
ages, exploitation of girls and 
women, in the villages and educat- 
ing the villagers about their disas- 
trous consequences; 

(t) providing appropriate pro- 
grammes on the difficulties faced by 
State  and  local  Government." 

 

THE DEPUTY CHAIRMAN; Mr. 
Thakur, you have given Amendment 
Nos. 37, 38, 39 and 41. Are you moving 
them? 

PROF. CHANDRESH P. THAKUR: 
I am not moving them. But I would 
like to make few submission on my 
Amendment No. 38. 

The only evil which has been identi- 
fied is untouchability. If untouchability 
is still there, it should be treated as 
an evil and the media must take note 
of that. I would submit that in the 
present context the worst evils are 
casteism and comanunalism. Vermaji 
was mentioning about secularism. It 
seems that at the moment there is a 
competition between comanunalism 
and casteism. in exerting pressure on 
national cohesiveness is concerned. I 
do hope that the Government although 
it is taking politically expedient 
measures, at least—in this context, 
for the purposes of the media opera- 
tion, it will consider that in no way 
any activity of the media will promote 
any viciousness through fomenting 
casteism and communalism. Madam I 
am speaking this with all seriousness. 
It is not a debating point. It is not a 
political point. It is everybody's know- 
ledge that fromt all walks of life we 
have criticised that India is charac- 
terised by casteism. It is a stigma on 
our social life. We have been trying 
to fight it out throug education and 
through other kinds of programmes. 
Suddenly, this problem has emerged 
in a vicious way and it is creating 
lot of tension not only in the minds of 
young people but all over. So, some- 
thing must be done. There should be 
a guarantee that nothing will be done 
to foment it through the programme 
activity of the media. We are paying 
the price of resurgence of comuna- 
lism, whether promoted by one funda- 
mentalist group or another. Everybody 
is paying the price. Something must 
be done to ensure that the media 
will not be a party in fomenting that 
I would like the hon. Minister to 
react. It is a sensitive matter. I aim 
sure, as a responsible citizen, he is 
fully exercised about that. If he does 
not  react, it will be misconstrued. 

THE DEPUTY  CHAIRMAN:     You 
have not moved  your     amendments. 
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Now we take up Amendment No. 40 
by Shri B. L. Panwar. 

SHRI B. L. PANWAR (Rajasthan): 
Madam, I have given Amendment No. 40. 
I am not moving it. But I would,like to 
say a few words on it. 

I have given this Amendment to Clause 
12 with the purpose of adding one more 
clause. Clause 12 is a very important 
clause in this Bill about the functions and 
powers of the Government and the pri- 
mary duty of the Corporation. Madam, I 
say that (i) should be added in clause (1) 
for the purpose of providing adequate 
coverage for informing the general public 
by national political parties of their poli- 
cies, programmes and election manifestos 
at the lime of elections. Madam, if this 
is not included in this Bill during these 
democratic times, then what is the use of 
this Corporation? Every message is to be 
given by every person to general public. 
I presume that the hon. Minister will react 
to it. It is not for a single person. Every 
Member's conscience will prick and they 
will support my Amendment. And I leave 
it to the conscience of the hon. Minister 
to react, and thereafter I may make my 
further submission. In case the hon. Minis- 
ter reacts to it that this is a very impor- 
tant Amendment for the purpose of this 
Bill itself, then, Madam, when the Bill goes 
back to the other House, he can add this 
Amendment in Clause 12. In case he 
finds any difficulty, I request him to add 
in the rules which are to be framed under 
this Act so as to give a chance to every 
person by means of this media. 

With these words, I submit to the con- 
science of the hon. Minister. 

THE DEPUTY CHAIRMAN: Amend- 
ment No. 55 by Shri N. E. Balaram—not 
moving. 

Amendment Nos. 56, 99, 100, 111 and 
112 by Dr. Ratnakar Pandey. 

 

The questions were proposed. 
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The amendments, No. 56, 99, 100, 
111   and 112  were,  by   leave,  withdrawn. 

THE DEPUTY CHAIRMAN: Now, 
Mr. Vithalbhai M. Patel. Are you moving 
your amendments, numbers 72 and 73? 

SHRI  VITHALBHAI      M.      PATEL: 
Madam, I beg to move: 

(72) "That at page 9, lines 13 to 15 be 
deleted. 

(73) "That at page 9, line 22, for the 
words "fair and balanced" the words 
"free and fair'' be substituted. 

The  questions were  proposed. 

SHRI VITHALBHAI M.     PATEL:   I 
want to say something on my amendment, 
No. 73. It is very simple. I just want that 
the words "free and fair" to be substituted 
for the words "fair and balanced". I want 
that there should be free and fair flow 
of information. If you say 'balanced', 
you can interpret it in any way you like. 
I think, the hon. Minister should not 
have any objection to free and fair flow 
of information. If not, let him say. Let 
the people know that he is not in favour 
of free and fair flow of information. 

SHRI V. NARAYANASAMY: He is 
not in favour of autonomy also. 

THE DEPUTY     CHAIRMAN:     Mr. 
Patel, are you pressing your amendment? 

SHRI VITHALBHAI M. PATEL: I am 
not pressing. 
492 RS—12 

Amendments,   Nos.  72  and  73   were,  by 
leave, withdrawn. 

THE DEPUTY CHAIRMAN: Now, 
amendments, Nos. 97 and 98, by Shri 
Narayanasamy. 

SHRI V. NARAYANASAMY: Madam, 
I am not moving my amendments. But I 
just want to say something in respect of 
my amendment, No. 98. 

I want to express by views on this 
amendment. 

THE DEPUTY CHAIRMAN: If you 
have no views, you would not have given 
notice of it. 

SHRI AJIT P. K. JOGI (Madhya 
Pradesh): He wants to express his views. 

SHRI V. NARAYANASAMY: Madam, 
in clause 12, not a single word has been 
said about educating the people in regard 
to industrial development. Probably, they 
have not done so because they are afraid 
of Mr. Devi Lal, the Deputy Prime 
Minister. 

THE DEPUTY CHAIRMAN: You 
cannot take the name of a person who is 
not a Member of this House. He is a 
Member of the other House. He is no 
more the Deputy Prime Minister. Now 
you cannot take his name. Earlier, you 
could. 

SHRI V. NARAYANASAMY: All 
right. Former Deputy Prime Minister. My 
submission is that the people of the coun- 
try should know how the country has 
developed in the industrial field. This is 
a very important provision. Clause 12 
deals with the functions and powers of 
the Corporation. This provision is not 
there. The Board may say that they will 
not telecast programmes dealing with in- 
dustrial development. The absence of this 
provision is very conscpicuous. For the 
purpose of convenience, I would like to 
read it out. 

THE DEPUTY     CHAIRMAN:   Don't 
1    read it out 
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SHRI V. NARAYANASAMY: Sub- 
clause 2(c) of clause 12 says: "paying 
special attention to the fields of education 
and spread of literacy, agriculture, rural 
development, environment, health and 
family welfare and science and techno- 
logy". The word 'industry' is conspicously 
absent. I would like to know from the 
hon. Minister whether he wants the word 
'industry' to be added or not? If he thinks 
that the National Front Government does 
not want industrial development and that 
the people of the country should not know 
about it, let him say so. 

THE DEPUTY CHAIRMAN: Now, 
amendment No. 110 by Shri Shabbir 
Ahmad Salaria. 

SHRI  SHABBIR AHMAD SALARIA: 
Madam, I beg to move: 

(110) "That at page 9, line 11, after the 
words "to ensure a", the words 
"secular and"  be  inserted." 

The question was proposed. 

THE DEPUTY    CHAIRMAN; I shall 
now put the amendment, No. 110, to vote. 

The   amendment,   No.   MO, was negatived. 
Clause  12 was added to the Bill. 

Clause   13   (Parliamentary   Committee) 

THE DEPUTY CHAIRMAN: Now we 
go to clause 13. There are four amend- 
ments. Amendment Nos. 42 and 43 by 
Prof. Chandresh Thakur. 

PROF. CHANDRESH P. THAKUR: 
Madam, This is an appeal. I leave it to 
your wisdom. 

THE  DEPUTY  CHAIRMAN:   I     am 
not the Minister. 

PROF. CHANDRESH P. THAKUR: 
Madam, we always address to you. 

My first point is, I do not want to be. 
misconstrued. I have suggested that the 
representation by Members of the two 
Houses should be reversed, that is, 15 
from this House and 7 from Lok Sabha. 
I do not want to be misconstrued that I 
am creating a kind of competition or con- 
frontation between the two Houses. I have 
a definite reason for that. Firstly, the 
Lower House has the constitutional 
supremacy over the financial bills and for 
good reasons and we respect that. By the 
same logic that House may not be in a 
position to apply its dispassionate judge- 
ment on the problems of media. This 
House has constitutionally been conceived 
of a different order qualitatively where 
people are elected not from individual 
constituency but represent States and 
several of them are nominated on the 
basis of their eminence in their respective 
field. So, we have a kind of more over- 
view of things. Also, considering this 
House to be the House of elders, all of 
us here are 'elders'. May be, relatively 
younger people are there, but we are 
elders in wisdom. So, taking into consi- 
deration the constitution and character of 
this House it is in the fitness of things 
that this House is relatively more repre- 
sented so that it will be in a position to 
help committee to apply its mind with 
intellectual vision, dispassion, with a 
certain degree of detatchment. 

The third argument is that the Minister 
himself as said in the morning that he was 
born politically and he has risen to this 
level through this House So, he has the 
moral duty to see that the kind of wisdom 
that he has in himself will be disseminated 
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further to that body and as a result the 
deliberations would be richer. I hope you 
will personally commend that. 

THE DEPUTY CHAIRMAN: I hope 
the Minister will take note of that. 

PROF. CHANDRESH P. THAKUR: 
With this I need not move that. 

THE DEPUTY CHAIRMAN: Amend- 
ment No.  74. 

SHRI N. K. P. SALVE: Madam, I am 
not moving. 

THE DEPUTY CHAIRMAN: Amend- 
No.  75 by Shri  Patel. 

SHRI VITHALBHAI M. PATEL: 
Madam, what Mr. Vajpayee wanted it is 
in my amendment. In case the Lok Sabha 
is dissolved, the committee shall continue 
to function with the Members of the 
Council of States untill the new Members . 
of the House of the People are elected. 
This is a very innocent amendment. All 
the 7 Members will continue to be mem- 
bers of the committee and they should 
be allowed to continue till the new Lok 
Sabha Members are elected. 

THE  DEPUTY CHAIRMAN:  That is 
what Mr. Shiv Shanker had clarified that 
those 7 members will continue to func- 
tion and he gave the example of Gujarat 
Assembly. So, that legal problem is clear. 

SHRI P. SHIV SHANKER: Vacancy 
does not make the committee as void. 

SHRI IAGESH DESAI: But you have 
to take care of quorum also because the 
quorum is 7 and if the Lok Sabha is dis- 
solved only 7 members of Rajya Sabha 
will be there. 

THE DEPUTY CHAIRMAN: Then the 
-quorum will accordingly change. I hope 
the Minister will take note of (1) quorum 
in the absence of Lok Sabha, and (2) 
about the composition of the committee. 
He pleaded that the Rajya Sabha should 
have more members because it is a con- 
tinuous House. If you solve that problem, 
then in case the other House is dissolved 
the number of rrtembers will be more. So, 

I hope you will have a passionate and 
dispassionate view because you belong to 
this House. 

SHRI     VITHALBHAI  M.      PATEL: 
What does the Minister say? 

THE  DEPUTY   CHAIRMAN:   He   is 
going to think passionately and dispas- 
sionately both because he is going to the 
other House and he will think about all 
this. 

THE DEPUTY CHAIRMAN: I shall 
now put clause 13 to vote. The question is: 

"That clause 13 stand part of the Bill." 

The motion was adopted. 

Clause 13 was added to the Bill. 

4 P.M. 
Clause 14—(Establishment of Broadcas- 
ting Council, term of office and removal, 
etc. of members thereof) 

THE DEPUTY CHAIRMAN: Now we 
take up clause 14. There are four amend- 
ments. Amendments Nos. 6 and 7 by Shri 
Kapil Verma and Smt. Veena Verma. Not 
moving? 

SHRI KAPIL VERMA: Not moving. 
THE DEPUTY CHAIRMAN: Then 

Amendments Nos. 79 and 80 by Dr. 
Abrar Ahmed Khan. 
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THE DEPUTY CHAIRMAN: I shall 

now put clause 14 to vote. The question is: 

"That clause 14 stand part of the Bill." 

The motion was adopted. 

Clause 14 was added to the Bill. 
THE DEPUTY CHAIRMAN: There 

is one amendment for insertion of a new 
clause 14A (Amendment No. 44) by Prof. 
Chandresh P. Thakur. 

PROF. CHANDRESH P. THAKUR: I 
am not pressing it. 

Claus 15—(Jurisdiction of and the 
procedure to be followed by 
Broadcasting Council) 

THE DEPUTY CHAIRMAN Now we 
take up clause 15. There are four 
amendments. Amendment No. 8 by 
Shri Kapil Verma and Smt. Veena 
Verma. 

SHRI KAPIL VERMA; I want to 
say one sentence on this. In the Lok 
Sabha the Minister agreed to the 
amendment which, as our Deputy 
Leader has pointed out, has technical 
defects in it. I hope the Minister will 
react to it and correct those defects 
so that the transfer of assets is possi- 
ble on the basis of lease or licence to 
the Corporation. Because he has al- 
ready accepted it in principle, I do 
not move it. 

THE       DEPUTY CHAIRMAN: 
Amendments Nos.  101 and 118     and 
119 by Shri V. Narayanasamy. 

SHRI V. NARAYANASAMY: 
Madam, all the three    amendments   are 

comprehensive. In clause 15 I wanted 
sub-clauses (5) to (7) to be deleted 
and I wanted instead of "shall advise", 
the words ''shall direct the Executive 
Member to take appropriate action". 
Madam, having vested the power to 
the Broadcasting Council once again 
scrutinising the functioning of the 
Broadcasting Council which has emi- 
nent personalities and lour M.Fs. may 
not look advisable. Therefore, I hope 
the hon. Minister will reconsider the 
decision that it should go to the Exe 
cutive Member to decide upon merits 
and if he disagrees it should go to the 
Board and the recommendation shall 
be broadcast on the TV—all this 
cumbersome procedure can be avoided. 
I request the Minister to agree to con- 
sidering it at the time when any 
amendment to this Bill is thought of. 
However, I am not moving the amend 
ments, 

THE DEPUTY CHAIRMAN: Thank 
you. I shall now put clause 15 to 
vote.     The   question  is: 

"That clause 15 stand part of the 
Bill." 

The motion was adopted. 

Clause 15 was added to the Bill. 

Clause 16—(Transfer of certain assets, 
liabilities etc. of Central Govern- 
ment to Corporation) 

THE DEPUTY CHAIRMAN: We 
shall now take up clause 16. There 
are five amendments. Amendments 
Nos. 9, 10 and 11 by Shri Kapil Verma 
and Smt. Veena Verma. 

SHRI KAPIL VERMA: I am not 
moving them. 

SHRI B. L. PANWAR: I had sent 
one amendment. It was not circular 
ted. 

THE DEPUTY CHAIRMAN; Your 
amendment is not listed here. Was it 
listed? No. When it is not listed and 
it is not circulated, it cannot be 
spoken on. Technical difficulty is 
there. 
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SHRI B. L. PANWAR: Madam, it 
is only a misprint. 

THE DEPUTY CHAIRMAN: Is it 
a misprint? The Secretariat did not 
receive a notice. 

SHRI B. L. PANWAR: I have only 
said that work "back" is printed there 
which should have been ''book". 

THE DEPUTY CHAIRMAN: It is a 
printing mistake. The correction has 
already been made. So if your amend- 
ment was there, it has been taken 
care of. Then Amendment No. 76 by 
Shri N. K. P. Salve. He is not present. 
There is one amendment No. 102, by 
Dr. Ratnakar Pandey. He is not mov- 
ing it. I shall now put clause 16 to 
vote. 

The   question   is: 

"That   clause    16   stands   part   of   the 
Bill." 
The   motion   was   adopted. 

Clau&e  16 was added to  the Bill, 

Clause   11—Grants,  etc.,   by     Central 
Government. 

THE DEPUTY CHAIRMAN; We 
shall now take up clause 17 of the 
Bill. There are four amendments. One 
amendment, No. 12, is by Shri Kapil 
Verma. 

SHRI KAPIL VERMA; Madam, I 
am not moving the amendment, but 
I want that the revenues from com- 
mercial advertisements should go to 
the Government because there may 
be a big attempt by the multi- 
nationals, private organizations and 
big business to capture this vital area 
through advertisements because it i9 
the main source of income. I want 
these revenues to go to the Govern- 
ment so that the Government will find 
out from where these are coming so 
that the danger of multinationals and 
foreigners interfering in our affairs is 
not there. I hope the Minister will 
kindly look into it from the security 
angle also. 

THE DEFUTY CHAIRMAN: Take 
care of it. Now, amendment Nos. 26 
and 27 are by Shri S. S. Ahluwalia. 

"such other sums of money as 
that Government considers neces- 
sary." 
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The Corporation will decide how 
much money they require and, if they 
require some  money, 

The question is; 
"That   clause   17   stands   part  of 

the BilL" 
The motion was adopted. 
Clause 17 was added to the Bill. 

Clause   17—Funds  of  Corporation. 
. THE DEPUTY CHAIRMAN: We 
shall now take up clause 18. There 
is one amendment by Dr. Abrar Ah- 
med Khan. 

THE DEPUTY CHAIRMAN; There
is an amendment, No. 45, by Prof.
Chandresh P. Thakur. He is not mov-
ing it. I shall now put clause 17 to
vote. 
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THE DEPUTY CHAIRMAN- I shall 
now put clause 18 to vote. The ques- 
tion is.- 

"That  clause  18  stands     part  of 
the Bill." 
The   motion   was  adopted. 
Clause    18   was  added   to   the  BilL 
Clauses   19   to   22   were   added to  the 

ment   to   give  directions 

Clause 23—Potuer of Central Govern- 
ment  to   give   directions 

THE DEPUTY CHAIRMAN: We 
shall now take up clause 23. There 
are four amendments. 

Amendment No. 28 is by Shri S. S. 
Ahluwalia. 

SHRIMATI JAYANTHI NATARA- 
JAN; Madam, I am happy to inform 
you that I have persuaded him to 
leave the House. 

THE DEPUTY CHAIRMAN: Okey. 
Than you very much. Kindly 
persuade other people also. 

Amendment No. 46 is by Shri B. L. 
Panwar. 

SHRI B. L. PANWAR: Madam, I 
am moving the amendment. 

I move; 
(No. 46) 

"That at page 15, line 6, after the 
word "Parliament" the words "while 
it is in Session or immediately in 
the next Session commencing just 
after issuing directions be inser- 
ted." 

The question.was proposed.. 
THE DEPUTY CHAIRMAN: I will 

put it to vote. 
SHRI B. L. PANWAR: Let me ex- 

plain my view point. 

The -power. of the Central Govern- 
ment to give directions is there. But 
there is no provision in clause 34 to 

place them before Parliament. Clause 
34 is only regarding rules and regula- 
tions. In that the word "direction" 
is not there. The hon. Minister will 
see that the directions given should be 
placed before Parliament. They 
should be placed in the on-going ses- 
sion or immediately in the next session 
commencing just after issuing the direc- 
tion. This has to be inserted. This is 
my amendment, and this is most impor- 
tant because this has been left over in 
clause 34. These directions should be 
placed before Parliament and Parlia- 
ment has to give approval. If this 
amendment is not there, it will leave the 
Government to place them at any time 
it wants after the directions have been 
given to the Board. Therefore, I put it 
to the sense of the hon. Minister to see 
that this provision is also included in 
the rules. Therefore, I don't press the 
amendment. 

Amendment Wo. 46 was, by leave, 
withdrawn. 

SHRI P. UPENDRA: Okay. (Inter- 
ruptions) 

THE DEPUTY  CHAIRMAN:   Okay. 
Dr. Ratnakar Pandey. Amendment No 
- 57. 

DR. RATNAKAR PANDEY; I am 
not moving. 

THE       DEPUTY CHAIRMAN: 
Amendment No. 113 is by Shri Shab- 
bir Ahmad Salaria.  (Interruptions) 

SHRI SHABBIR AHMAD SALA 
RIA: Madam, it is a very serious 
matter. 

THE DEPUTY CHAIRMAN: I am 
happy that today even Mr. Ratnakar 
Pandey is fed up. 

SHRI SHABBIR AHMAD SALA- 
RIA;  Mr. Minister may kindly note. 

THE DEPUTY CHAIRMAN; Mr- 
Ahluwalia is also fed up. 
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SHRI DIPEN GHOSH; Mr. Ahlu- 
walia has gone out. 

SHRI SHABBIR AHMAD SALA- 
RIA: Will the Minister give me a ear 
for   a   minute? 

SHRI P. SHIV SHANKER: He has 
persuaded himself to leave the House 
though he has ten more amendments. 

SHRI SHABBIR AHMAD SALA- 
RIA; Clause 23 gives power to the 
Government to give direction. What 
the Corporation has to do has already 
been mentioned in clause 12. There- 
fore, clause 23, in regard to direction, 
is a useless clause. If is only a method 
to make the Corporation subservient to 
the Government and take away its 
independence. Therefore, I say that 
Clause 12 may be replaced by an- 
other clause saying that the Corpora- 
tion shall act in accordance with 
Clause 12; and if it does not, then 
the Government may take it over. 
Not if your directions are not obeyed, 
then you take it over. 

So, I move-; 

113. That at page 14-15 clause 23 
be deleted. 

The question was put and the mo- 
tion was negatived. 

THE DEPUTY CHAIRMAN: The 
question is; 

"That clause 23 stand part of the 
Bill." 

The motion was adopted. 

Clause 23 was added to Ihe 'Bill. 

Clause 24 was added to the Bill. 

THE DEPUTY CHAIRMAN; The 
question is: 

"That  Clause   25   stands   part  of 
the BilL" 

The motion was adopted. 

Clause 25 was added to the Bill. 
Clauses 26 and 27 were added to 

the Bill. 
Clause   28   was  added   to  the Bill. 

Clause 29 was added to the Bill. 

Clause 30 was added to the Bill. 
Clause   31   was added   to   the  Bill. 

Clauses 32 to 34 were added to the 
Bill. 

Clause   35—(Power  to     remove  diffi- 
culties) 

SHRI B. L. PANWAR: I propose 
that at page 18, line 43, for the word 
"three" the word "five" be swbstitu- 
tuted. The intention is that after the 
period of five years when the new 
Government comes after the elections 
it will consider the difficulties. If 
we keep three years' period, the same 
Government will not be able to think 
over those difficulties. So, it would 
be proper if we substitute five years 
instead of three years. But, Madam, 
I do not press my amendment. 

THE DEPUTY CHAIRMAN: The 
question is; 

that clause 35 stand part of the Bill" 

The  motion  was  adopted. 

Clause  35   was  added  to  the  Bill. 

Clause 1, the Enacting Formula and 
'the Title were added to the Bill. 

SHRI P. UPENDRA: Madam, I 
would like to thank all the hon. Mem- 
bers for the excelent cooperation. 

THE DEPUTY CHAIRMAN; After 
passing the Bill. You cannot include 
it in the Bill. 
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SHRI P. UPENDRA: Madam, I also 
thank you for --------  

THE  DEPUTY  CHAIRMAN:      After 
wards, let me pass it. It is still with 
me. 

SHRI P. UPENDRA: After that I 
need not say. And also paving the 
way for lessening my burden ultima- 
tely. As I said earlier we are fulfilling 
one of the important promises made 
by the National Front in its manifesto 
...... (Interruptions) 

THE DEPUTY CHAIRMAN; Mr. 
Upendra, please get the Bill passed. 

SHRI p. SHIV SHANKER; Madam, 
his thanks we take it for granted. Let 
the Bill be passed. 

SHRI P. UPENDRA: I will move 
after introduction. I accept the amend- 
ment of Shri Rajmohan Gandhi when 
he said that this is a gift of the Par- 
liament of India, to the nation and it 
will herald a new dawn, a new era 
in the broadcasting history of this 
country. It will strengthen the demo- 
cratic fabric of our country and we 
will take immediate follow-up action 
on this Bill after the Lok Sabha 
adopts it with these small amend- 
ments and the President gives his 
assent. As I said in the other House, 
these procedural aspects will take six 
months, giving options and the selec- 
tion of the Board, etc. Our outer 
limit is March 31 of next year. I will 
keep all the suggestions made by the 
hon. Members through their amend- 
ments while framing the rules and 
regulations. We will definitely keep 
all these suggestions in view. Our in- 
tention is to make it a perfect Bill, 
perfect Act. Of course, still I can 
say that it is not the final word. We 
may have to amend it many times. 

SHRI MURLIDHAR CHANDRA- 
KANT BHANDARE: Then, send it to 
the Select Committee. 

SHRI P. UPENDRA: I thank you 
and other Members. 

Madam, I move: 

"That  the   Bill,   as   amended,   be 
passed." 

The question was put and the 
motion was adopted, 

THE DEPUTY CHAIRMAN; I 
thank all the hon. Members for their 
patience in reading the Bill and giv- 
ing so many amendments and get it 
through and speaking and giving all 
the cooperation. I congratulate the 
Minister and thank the Members and 
congratulate them also. It is a very 
auspicious day for us because it is 
the birthday of Dr. Radhakrishnan. 
So we h°pe in the spirit of his 
memory, this Bill will prove good for 
the   country   and  the   information. 

 


